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ACTION TAKEN REPORT IN COMPLIANCE TO THE NATIONAL 
GREEN TRIBUNAL’S ORDER DATED 18.04.2024 IN O.A. NO. 
604/2023 HUSSAIN AHMAD VS STATE OF UP & ORS.  
================================================================ 
 
1.0 BACKGROUND: 

 

1. In reference to the grievance aroused by Mr. Hussain Ahmad, 
Hon’ble Tribunal registered the letter petition as Original Application 
and issued directions on 05.01.2024. The applicant has made 
allegation with respect to illegal mining of earth from the nearby 
agricultural field by two Brick Kilns by digging pits upto 15-20 feet 
and abandoning them as a result of which during the rainy season 
water got filled in those ditches and five children had dawned and 
died. 

 

2. Hon’ble Tribunal vide order dated 13.10.2023 constituted a joint 
committee of CPCB, UPPCB and District Administration to visit the 
site and find out the factual position and suggest remedial 
measures. The committee submitted the report dated 03.01.2024 
to the Hon’ble Tribunal observing that both the brick kilns had dug 
various pits upto the depth of 2 meters and those pits were filled 
with the rainy water and depth of the pits was not known, hence, 
accident could take place. To prevent any such accident, no 
fencing of the pit was done and no notice board was put up and 
that the said brick kilns were grossly negligent in this regard.  

 

2.0 Order dated 18.04.2024 

  Hon’ble Tribunal, after perusal of the said report directed the 
following :- 
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19. Having regard to the criteria which has been laid down by 
the orders of the Tribunal and considering the fact that in the 
present case also death of five children has taken place on account 
of the drowning in the pits dugup by the respondent nos. 5 & 6 
while illegally extracting soil beyond the permissible limit, the said 
respondent nos. 5 & 6 are liable to pay compensation to the extent 
of 20 lakhs to the family members of each deceased children and 2 
lakhs to the injured. In the incident involving the respondent no. 5, 
M/s Maa Bhagwati Brick Kiln, three children had died, therefore, 
respondent no. 5 is liable to pay compensation of 20 lakh to family 
members of each deceased children. In the incident involving the 
respondent no. 6, M/s. Shree Ram Brick Kiln, two children had died. 
M/s. Shree Ram Brick Kiln has provided 1 lakh compensation each 
to the family of two deceased children, therefore, now it is liable to 
pay 19 lakhs each to the family members of each deceased 
children.  

20. We are to direct that in terms of the above judgement, the 
amount will be disbursed at the first instance by the State 
Government then it will be open to the State Government to recover 
the same from the respondent nos. 5&6, respectively.  

21. Let the above payments be made by the concerned 
District Magistrate to the family members of the victims within a 
period of two months from today and action taken report be 
submitted before the Registrar General of the Tribunal within three 
months.  

22. OA is accordingly disposed of.   

ACTION TAKEN   

  As per the joint committee report, the committee has reported that 
the death of 05 children is not covered under the natural disaster and 
further there is no resource under the district administration for providing 
the said funds at the district level. Therefore, in compliance to the above 
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Hon'ble NGT order dated 18.04.2022, District Magistrate Muzaffarnagar 
sent letter to Director, Geology and Mining Department, Lucknow 
(Annexure-1) with the request to provide the funds to be provided to 
deceased victim's family members vide their letter no. 166/OA No. 
604/Hussain Ahmad/2024 dated 13.05.2024. However, no response was 
received from the government level. Hence, reminder letter was again 
sent to Director, Geology and Mining Department, Lucknow vide letter 
no. 295/OA No. 604/Hussain Ahmad/2025 dated 12.06.2024 
(Annexure-2).  

The above Action Taken Report is put up for perusal and 
necessary action please.  
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